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(a) whether it is a fact that orders
&ave since been issued on the remain-
-ing recommendations of Shankar Com-

mittee regarding the service condi-
1ions of Industrial and non-Industrial
employvees;

ib) if so, what are those recom-
mendations; and \

(¢) when the orders were issued?

The Minister of State in the Minis-
try of Defence (Shri Raghuram-
aiah): (a) and (b). Orders in respect
of one of the four remaining recom-
mendations of the Shankar Commil-
tee have since been  issued. The
Committee had recommended :hat
after completion of three years' ser-
vice an industrial employee whether
temporary or permanent should be en-
titled to three months’ notice of dis-
charge or pay in lieu if such a notice
of discharge cannot be given. Govern-
ment have agreed to giving three
months’ notice or pay in lieu thereof
to permanent industrial employees
only. Under the existing orders, tem-
porary industrial employees who have
rendered more than ten years’ service
continue to be entitled to three
months' notice of termination of ser-
vice. .

(c) 11th August, 1962.

Kolar Gold Fields

[ Shri Basumatari:
| Shri D. C. Sharma:
| Shri Bishanchander Seth:
309 J Shri Rameshwar Tantla:
' Shri Bhagwat Jha Aszad.
Shri Bhakt Darshan:
Shri Raghunath Singh:
|_ Shri Bibhuti Mishra:

Will the Minister of Finance be
pleased to state:

(a) whether any settlement as to
the terms and conditions and other
arrangemenfs has been reached with

the Government of Mpysore gver the
iransfer of administrative control of
the Kolar gold fields to the Central
Government; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). Na, Sir. The matter is
still under negotiation with the Gov-
ernment of Mysore,

New Prize Bonds Scheme

{ Shri Bishanchander Seth:
Shri Basumatari:
Dr. P. N. Ehan:
Shrl Subodh Hansda:
“400.{ Shri § C. Samanta:
Shri Shree Narayan Das:
Shri P. C. Borooah:
| Shri Rameshwar Tantia:
| Shri Hem Raj:
|, Shri P. Eunhan:

Will the Minister of Finance be
pleased to statfe:

(a) whether it is a fact that Gov-
ernment are considering a new Prize
Bonds Scheme which carries a pre-
mium also;

(b) if so, when it is likely to be
introduced;

(c¢) how far the new scheme will
be more useful than the present one;

(d) whether there is also a proposal
to stop the present quarterly draws;
and

(e) if so, how this change wil! bene-
fit Government?

The Depuly Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) to (c). After considering
the recommendations made by the
Committee appointed by the Nutional
Savings Central Advisory Board, ten-
tative decisions have been taken on
the new Prize Bonds Scheme which is
expected to be introduced with effect
from 1st January, 1963. It is not usual
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to give details of the new scheme
before its formal ennouncement.

(d) No Sir.
(e) Does not arise.
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Institutions of Nalional Importance

*402. Shri D. C. Sharma: Will the
Minister of Educat?on be pleasej to
state the progress made so far in dec-
laring the Gurukul Kangri and Jamla
Millia Islamia as insti*utes of national
importance?

The Minister of Educailon (Dr. K.
L. Shrimali): In exercise of the
powers conferred by Section 3 of the
University Grants Commission  Act.
1956 (3 of 1856), the Central Govern-
ment, on the advice of the Commission
have, by notifications dated the 19th
June, 1962, declared that the Jamia
Millia Islamia, New Delbhi and the
Gurukula XKangri Vishwavidyalaya,
Hardwar, which are institutions for
higher education, shall be deemed to
be Universities for the purposes of
the zaid Act.

AUGUST 17, 1962
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